
I t2?ecei.ueid tWe..gssgnt of  the Governor General on the 4iji Jzdy 18 

AN ACT mbtiny  to the issuing of toyits o r  process against ce~tchfi  Mem6ers 
the Pumiiy, Houseiiold, and Reti~bue of H i s  b t e  Xighrzess the Pabob 

oJC the @cu-nutic. 

~VFIEREAS it Bas been decided by E e r  &fajesty9s $upreme Court of Judi- 

Preamble. 
cature at Fort St. George khat Act H sf 1844 was a per- 
sonal Act, and that upon the death of B i s  late Higl~ness 

the Nabob of the Carnatic i t  ceased to have any effect ; and whereas doubts 
are entert%ined as t o  the correctness of the decision, and it is desirable tliat 
the persons against whom any such decision Bas been given should have a,a 
opportunity of petitioning Her Majesty in Council for leave to appeal against 
the same, and that litigation should. be prevented in the meantime : It, is 
enacted as fo%loms :- 

I. No writ or process shdl, at  any time within the period sf one yew 

NO process to issiue from the time of the passing of this Act, be sued forth c)r 
the Farr.23 Or prosecuted against the person, goods, or property of any Efetinue of the !ate Ns- 

bob of the Canlatic G>r person whose name was included ia amy list which was 
one year, unless with 
the consent of the GO- published under the provisions of the said Act, and 
rernor in Council. which was in force and effect for the purpose of the said 
Act  ah the time of the death of His said late Eighnese the Nabob of the 
Carnatic, unless such writ or process shall be sued forth or prosecuted with 
the consent, of the Governor in Council of Fort St. George first had and 
obtained, such comsent to be testified by $he signature ~f &he Secretary or 
one ~f the Secretaries Q% Government, 



91. I f  an appeal against aby sneh decision as aforesaid be admitted b-s 

~f 'appesi to Queen in Her Majesty in Council, no such writ or process shall hk 
Council be aclmitted, no sued forth or prosecuted against the person, goods; or 
process to issue until 
2&ir the determination effects of any person named in su.ch list as aforesaid until 
.of the appeal. after the determination of the appeal, unless such writ or 

' '  

. process be sned forth or prosecuted with the consent of' Uliless with consent 
O V ~ F ? ~  i~;:F~!$h;~ yg$hhe said C$overnor iu CpranciP t o be $e~fified as', aforeqaid 

cy ii3iess by spcid 'or unless the Court but o f  which such writ or process 
crder cf  out. ahall be sued forth or prosecuted, shall be sntis5ed that 

the appellant bas been guilty of unreasonable delay, in prosecuting. the 
a,ppeal, and &all make a special order authorizing such writ or process to he 
sned forth and p~osecuted. 

P 
IEI, Every i~ri'c or process sned forth or prosecuted 

process issued con- 
srzry IX the Act to be contrar~~ to  the pi.ovisi3as sf this Act +shall be utterly ntdl - 

void. and void. 


